
Order dated 6.6.2003 

h heard Sri S.I.Swain, the learned counsel for 

the applicant and Shri R.0  .Rath, the learned Standing 

Counsel (on whom a copy of this 0Aa has been served) 

appearing for the Respondents. 

Non extension of benefit under the Assured 

Career Progression (A.C.P.) Scheme has qiven rise to a 

cause of action for the applicant in the instant 0 .A 

to approach this Tribunal. It is the case of the applicant 

that although he (under the re 1 C v an t Rules) havinqj  

completed the requisite num1er years of service (12 years) 

on regular basis in the Open Line of the Railways has 

not been conferred with the benefits under tlie 

Scheme. It is the i:rther case of the applicant that his 

representation m&o to the authorities in this respect 

has not yet been responded and that Is how, being 

aggrieved with the inaction of the Responden -t-3. he has 

come up in this O..A. for reciressal of his grjevances. 

Itavjncj heard the learned couisei of botli the 

parties, this O.A.!s disposed of with direction to 

Respondents-Railways to examine the grievances of the 

applicant, as raised in his representation 	w011 as 

the points raised in this O.A, tncl in the event he is 

considered eligible to get the sidbeneiits, he should 

he q)cantetl such henefits within a period of 120 dar5 

from the db 	of receipt of copies of this order. 	Uc) COs-5 
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SeflET copies of this or-icr, icncj with 

copies of this applIcation to Reponcionth nd free 

copies of this order be handed over to the learned 

counsel of both the p arties 
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